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HON. MEMBERS : No, no.

SHRI A. G. KULKARNI : Madam..
{Interruptions)

THE DEPUTY CHAIRMAN : Yeg; there
are many Members on this side also. I shall be
fair to both the sides. If you are prepared to sit
through the Lunch Hour I am prepared to do
so; otherwise, I shall give some time for
clarifications tomorrow. In any case the
Business Advisory Committee is sitting at 4
O'clock and at that time we shall decide when
we can ask questions.

HON. MEMBERS : Yes, yes.

STATEMENT RE PRESS COUNCIL
(AMENDMENT) ORDINANCE, 1969

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): Madam, I beg to lay
on the Table a statement explaining the
circumstances which necessitated immediate
legislation by the Press Council (Amendment)
Ordinance, 1969. [Placed in Library. See No.
LT-1636/69.]

MOTION FOR ELECTION TO THE

CENTRAL COUNCIL FOR RE-

SEARCH IN INDIAN MEDICINE AND
HOMOEOPATHY

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : Madam, I beg to move

"That in pursuance of Resolution No. F.1-
3/68-AE, dated the 22nd May, 1969, of the
Ministry of Health and Family Planning and
Works, Housing and Urban Development
(Department of Health), this House do
proceed to elect, in such manner as the
Chairman may direct, one member from
among the members of the House to be a
member of the Governing Body of the
Central Council for Research in Indian
Medicine and Homoeopathy."

The question was put and the motion was
adopted.
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THE DEPUTY CHAIRMAN The
programme of election to the Governing Body
of the Central Council for Research m Indian
Medicine and Homoeopathy will be published
in the Parliamentary Bulletin.

THE PRESS COUNCIL (AMEND-
MENT) BILL, 1969

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : Madam, I beg to
move for leave to introduce a Bill to amend
the Press Council Act, 1965-

The question was proposed.

SHRI BHUPESH GUPTA (West Bengal) :
Madam, I would like to ask the Minister
whether the recommendations of the Press
Council's Advisory Committee  have been
accepted ?

SHRI I. K. GUJRAL : Madam, I am at this
stage only moving a Bill to accept the
amendment. A comprehensive Bill will come
in the next session.

THE DEPUTY CHAIRMAN The

question is :

"That leave be granted to introduce a Bill
to amend the Press Council Act, 1965"-

The motion w s adopted.

SFIRI I. K. GUJRAL : Madam, I introduce
the Bill.

REFERENCE TO STATEMENT BY
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
SHRI VIDYA CHARAN SHUKLA, RE
ALLEGED INVOLVEMENT OF THE
HOME MINISTER OF PONDI-
CHERRY IN A CRIMINAL CASE

SHRI BHUPESH GUPTA (West Bengal) :
Madam, I would invite your attention to a
rather serious matter. In the course of the
debate in this House on 28th Tuly on the
Central Reserve Police Force (Amendment)
Bill, I invited the
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attention of the honourable Minister and the
Government to a letter which the Chief
Minister of Pondicherry had written to Mr.
Chavan complaining that the CBI investigation
had been ordered in the Union Territory of
Pondicherry over the head of the Pondicherry
State Government and without the prior
knowledge of the State Government. And in
that connection I read out the whole letter
which the Chief Minister of Pondicherry had
written to Mr. Chavan and also a statement by
the Chief Minister of Pondicherry. Mr. Shukla
replying to the debate said,

"Since he has mentioned...."—

That is, since I had mentioned about the
Pondicherry Business—

"....I should clarify the matter. The Home
Minister of the Union Territory of
Pondicherry is alleged to have been
involved in a case of murder, there are
charges against him of complicity in the
murder. Therefore, it was decided to entrust
this enquiry to CBI so that public
confidence is restored."

That is the reason he gives as to why he had
ordered a CBI enquiry over the head of the
State Government. Today I have received a
letter from the Chief Minister of Pondicerry,
Mr. M. O. H. Farook, dated the 2nd August,
1969. I need not make a speech. I will quote
only the relevant portions. I have also received
a copy of the telegram which the Chief
Minister of Pondicherry had sent to the Union
Home Minister, Mr. Chavan. The letter states

"I am surprised to see a news item in the
newspapers regarding the reply of Mr. V. C.
Shukla, Minister of State for Home Affairs,
to you in the Rajya Sabha while passing the
Central Reserve Police Force (Amendment)
Bill on the 28th of July, 1969. It appeared
that he stated that the Home Minister of the
Union Territory of Pondicherry was alleged
to be involved in a murder case and that it
was decided to ask the CBI to go into the
case so that the people would have full
confidence as the local police were under the
same Home Minister. The above statement
of the Union Minister is false and baseless.
It is a blemish on the DMK-Com-munist
alliance ruling the Union Territory. Further
it will also create
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a lot of political repercussions here while
there is perfect peace and tranquility.
Therefore, 1 request that the matter may
kindly be taken up in Parliament according
to the procedure urgently and the Minister
may be asked to apologise for his false
statement. I also enclose herewith a copy of
the telegram dated the 2nd August, 1969
sent to Shri Ambazhagan, M.P. and Leader
of the DMK Party, by our Home Minister in
the matter.

With

The telegram is to Mr. Ambazhagan as
follows :

regards,...."

"Surprised to see the reply of Shukla
Minister of State for Home Affairs to
Bhupesh Gupta that there is allegations that
Home Minister of Pondicherry involved in a
murder case (.) So C.B.I. was asked to
probe into the matter (.) The statement of
the Minister is false (.) Suitably deal with
him send also verbatim report of the
proceedings of 28-7-69".

/amasamy

Home Minister Pondicherry".

I do not wish to say anything but you would
agree that it is a serious matter. The Union
Home Minister met my contention by saying
that the Home Minister there was involved in
a murder case in that State. Obviously it is a
serious statement for the Union Home
Minister to have made about the Home
Minister of a State. Obviously it is a serious
statement. He should never have made it,
without verifying the facts. Not only that but
he asked the CBI to make an enquiry on the
basis of this information that the Pondicherry
Home Minister was involved in a murder. I
would normally have given a motion of
privilege but I am not sending it because it is
no use pursuing that form. I would like the
Home Minister to clarify the position and say
what he has to say and I think he owes an
apology to the House and to the Pondicherry
Government, for having made such scurrilous
statements about the Home Minister of that
State.

THE DEPUTY CHAIRMAN : Mr.
Shukla, you have to make another statement.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I wish to
thank ; Mr. Gupta for having.
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given me the chance to clarify this matter.
Actually there is a case against the Home
Minister of Pondicherry for alleged assault. It
is not for alleged murder. I am sorry for the
slip.

SHRI BHUPESH GUPTA : Murder has
become assault ?

SHRI VIDYA GHARAN SHUKLA : The
only slip-up was that the nature of the offence
was not properly indicated By me.

May I say that the Home Minister of a place
was being involved in a criminal offence of
this kind, alleged involvement of this kind and
there was a complaint from Nadimuthu of
Karaikal alleging assault on his father, Sowri,
by Mr. Rama-swamy, the Home Minister of
that Territory. The matter was brought in when
the CRP debate was going on and had no
connection with it and whatever recollection I
had at that time, I mentioned that because of
these reasons we had to put this matter in the
hands of the CBI so that the local people have
complete faith in the outcome of the enquiry
rather than the local police enquiring into the
alleged criminal offence, allegedly -committed
by the Home Minister, of the Territory. We
wanted that the CBI should look into it. The
only slip-up was regarding the nature of the
offence. The main elements of the information
that I .gave here are correct but I am sorry for
the slip-up. I am not saying that the slipup was
good. I should not have done it.

SHRI BHUPESH GUPTA : If it is an
assault case, it should be dealt with by the
court. How does the CBI come in?

SHRI VIDYA CHARAN SHUKLA
Before the matter goes to the court, an
investigation has to be done. The investigation
should be done by an impartial agency.

SHRI BHUPESH GUPTA :
Minister was not impartial ?

The Chief

41 TwAEn (AT 93@) e,
ZHTET U CATEZ ATR ATEL | T qifEE
# sfeqs dorer Tt AT Fro ATTo FrodTo
w747 & 7 s sfead dewr W A
roATToTTowTo agt A1 & AT AToATToT o
dio % aza W gt & g fafwez F
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AwTez fRar & 3w 9 ara &Y awar 21
THT BTAT F Hro Tro qrdo A AT
ATT & 4317 FT AvATATAT FA 77
SHRI VIDYA CHARAN SHUKLA .
There is no substantial departure between the

two except that the nature of the offence was
not correctly reported by me.

THE DEPUTY CHAIRMAN : He
says that the process of law should have taken
its course.

SHRI BHUPESH GUPTA : Not only that.
The Government of India and some people in
the Centre are conspiring against the local
Government.

SHRI VIDYA GHARAN SHUKLA : That
is not correct. That is very unfair to say.

SHRI BHUPESH GUPTA : On a point of
privilege. The Home Minister said and my
friend Shri Rajnarain has pointed out very
correctly....

S TIHATIAG : I, TATI AT 72
o 29 T & grar wal ¥ 92 ArAA
1T & F 97 FrfoTodlo AT o HATTo
drodflo i AR ¥ AT AT AWT BT
FEFY IAAT 2 IT AE X T AAA T
FIAATET #4T F4T 787 ATC WS HifeqTHY
T8 & @ ¥ T { HYo qoATIo FI 27
qAAT ¥ A1 AR Fi e’

ot fam ava e AT aar 3 g
w7 tifesdr & g fafamee & faars 2z
A &, A T WAw ¥ 9T afz zm
frerer ®7 & FTAT £ 9T 29T A2 DAGF
gt amar & 7 oo g 9 @19 s
FLAT & IAY T T FE AT | T AT F/Y
UF W 2T AEAE

SHRI BHUPESH GUPTA : He has raised a
very relevant point. The I. P. G. is there.
Suppose somebody files a petition with the
police or other authorities that somebody has
assaulted him, is it necessary for the Union
Government even before the petition has been
entertained in a court of law, to order an
investigation from here without consulting
their own Ministry ?
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SHRI VIDYA GHARAN SHUKLA :
The facts must be found out first and they
have to be found out by an agency on which
the local people may not have any doubt.

THE DEPUTY CHAIRMAN : Under what
provision ?

SHRI VIDYA CHARAN SHUKLA : I am
coming to that. Under the prevailing law, the
Union Government have the full responsibility
for whatevrer happens in the Union Territory.
It is not a State Government. It is a Union
Territory for which we are completely and
fully answerable to the Parliament and we have
the full responsibility as far as the Union
Territory matters are concerned and if it was a
question of State Government the matter was
different but it is a Union Territory and
therefore we have the power under the law to
take that action. May I recall that earlier there
was another instance in the same Union
Territory when the Home Minister in a
Congress Government was involved in a
criminal case of the kind and therefore, before
any action could be taken legally, the Congress
Party asked him to resign from that post and
when he did not resign, because we wanted to
conform to good standards in public life, we
dismissed that Home Minister of Pondicherry
because he was involved in a case of this kind,
although he was subsequently acquitted by the
court of law but still we dismissed that Home
Minister of Pondicherry before this present
Ministry was formed. After that this instance
came to our notice and there we found that in
order to make a probe public confidence on the
process of investigation was necessary. After
the investigation is made and the proper facts
are collected, then the matter will go to the
court. So we wanted an investigation agency
which is not under the same Minister against
whom allegations are made by the local people
so that the people will have confidence in the
process of law. So we adopted this course.

SHRI BHUPESH GUPTA : I am not going
into the other aspect of it. Here is a case. First
of all he should apologise that he made a
statement accusing one of murder.

THE DEPUTY CHAIRMAN : He has-
SHRI BHUPESH GUPTA : He shoul also

write a letter. Now murder has becom® an
assault, I do not know what type of
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assault it is. So I ask which section of the IPC
is involved ? Is it a grievous assault or a minor
assault ? Everybody knows that for the Union
Territory the Central Government is
responsible but there is a Ministry and a
Legislative Assembly. The Ministry is
responsible to the Assembly. The Police is
under them. So I think they did it and they
give the instance of the Congressman to harass
and discredit the Ministry there.

SHRI VIDYA CHARAN SHUKLA : This
allegation is competely baseless and wrong.

STATEMENT RE APPOINTMENT OF A
COMMISSION OF INQUIRY IN
CONNECTION WITH THE MURDER
OF SHRI DIN DAYAL UPADHYAYA

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) Madam,
Government have received a copy of the joint
statement dated June 22, 1969, issued by
Members of Parliament belonging to various
political parties, in which a demand was made
that a judicial Commission with investigative
powers should be appointed to bring to book
persons guilty of the murder of Shri Din Dayal
Upadhyaya. The statement was issued after the
Special Sessions Judge, Varanasi, in his
judgment dated June 9, 1969, had acquitted the
two accused persons of the charge of murder
of Shri Upadhaya while convicting one of
them on a charge of stealing his belongings
and sentencing him to four years'
imprisonment.

Since the investigation of the case had been
entrusted to the Central Bureau of Investigation
at the request of the Chief Minister, Uttar
Pradesh, the judgment was forwarded to the
Government of Uttar Pradesh so that they may
consider the question of filing an appeal
against the judgment.

The Chief Minister of Uttar Pradesh has
announced yesterday in the State Assembly
that the State Government will not go in
appeal against the judgment.

We have given serious consideration to' the
representations made in this behalf to the
Home Minister and the Prime Minister by
members of various political



